
        
    

     
 

   

       
 

   

  
 

  

    
   

     

 
    

      

           

         

    
           

           

     

  

            

             

          

       

            

            

          

         

          

          



       
    

           

            

            

             

          

     

              

           

         

             

                

       

               

             

             

             

            

             

              

         

           

         

          

           

               

                

             

         

       

           

         

           

              

           

 



       
     

                  

              

              

              

         

              

            

               

          

           

            

           

 

                 

          

              

    

  
 

  
  

    

  
  

    

  

    

   
   

               

            

     

 



       
     

    
   

     

                  

            

              

               

             

            

            

               

           

              

                

           

       

               

             

           

            

   

               

             

   

 

                

                 

        



       
     

                  

           
            

                  

          

         
         

          
             

             

  

               

           

        

              

 

       

        

           

            

   

          

             

              

       

           

     

        

            

 

           

 

             

            

            



       
   

               

          

           

          

    

             

            

          

               

    

              

               

            

            

    

          

            

           

               

           

              

            

              

             

     

               

           

          

           



BEFORE THE NATIONAL COMPANY LAW TRIBUNAL. MUMBAI BENCH
CP No. 1054/IBCTNCLT/M B/MAH/20l7

27. Frorr the date ol this Order. the 'Moratorium' irnposed under section l4 of The code

shall ceased to have any effect henceforth.

28. The Resolution Professional shall subrnit the records collected during CIRP to IBBI,

Neu, Delhi for their record and also retum to Resolution Applicant / New Prornoters.

29. Consequence upon the taking over the business and stepping into the shoes of the

erstwhile management, the new management of the Corporate Debtor shall be abided

by the provisions of the Cornpanies Act, 2013, hence directed to subrrit a copy of this

Order in the Office of the concemed Registrar of Cornpanies having jurisdiction.

30.That the directions ernbodied and the period of irnplernentation as provided herein

above shall be effective from the date of receipt of this Order.

3 l. Ordered Accordingly.

Dated : -10.07.2018 M. K. SHRAWAT
MEMBER (JUDICIAL)

7l

SD/-


